CBI Vs. Subodh Mishra & Ors.
CCNo.376/2019
RC No. 04(A)/2014 /SPE/CBI/AC-1II/ND

The present matter has been taken up via CISCO Webex
platform / video conferencing hosted by Sh. Narender Kumar,
Reader of this Court in terms of orders of Hon 'ple High Court
bearing No. R-235/RG/DHC/2020 dtd. 16.05.2020, 16/DHC/2020
dtd. 13.06.2020 and 22/DHC/2020 dtd. 29.06.2020 in the presence
(on screen) of Sh. V. K. Pathak, Ld. PP for CBI along with Sh. Avnish
Kumar, Pairvi Officer for CBI and Sh. Ajit Kumar Singh, Ld. Counsel

for (A-1) and Sh. Kaushal Yadav, Ld. Counsel for (A-2) & (A-3)-

06.07.2020 (At 1:00 PM)

Present: Sh.V.K.Pathak, Ld. PP for CBl along with Sh. Avnish Kumar,
Pairvi Officer for CBI.
Sh. Ajit Kumar Singh, Ld. Counsel for (A-1).
Sh. Kaushal Yadav, Ld. Counsel for (A-2) & (A-3).
Accused Subodh Mishra (A-1) and Rajesh Agnihotri (A-2)
are present on bail.

M/s. Vandana Air Travels Pvt. Ltd. (A-3) is represented
through its Director Rajesh Agnihotri (A-2).

The matter was proceeding at the stage of arguments on

the aspect of quashing of FIR by the Hon’ble High Court, as on the last

date of hearing i.e. on 27.02.2020, the accused persons had claimed
that the entire FIR had also been quashed qua them, whereas, Ld. PP
BI had submitted that the FIR qua Renubala Pradhan (A-4) had
en quashed by the Hon’ble High Court vide order dated
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Sanjeev AggarWal)
Special judge (PC Act) (CBI)-02

Rouse Avenué District Court
New Delhi/06.07.2020
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